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CENTRAL ADMINISTRATIVE TRIBUNAL L I B RA E?Y

CALCUTTA BENCH

No. OA 350/631/2018 Date of order : 18.5.2018
MA 350/326/2018

Present:  Hon'ble Ms. Manjula Das, Judicial Member

TAPAN KR. PAN
& 61 OTHERS

...APPLICANTS
VERSUS ]

1. Union of India through
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3 Dlrectorate bf.i’nn’tmg, L a f
New Deihr«- 110018 b
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Chakraborty, counsel

(\ /9' Ms.P'Mondal, counsel
7z,
N \, . '-/ .
For the respondents: Mr B. B atterjeey Counsel
g

r .
! ..’ir'i,'},l ok
T Q. R D E R (ORAL

= o

\

Per Ms. Manjula Das, 'Judiéialeemb_errv_

Mr.A.Chakraborty, 1d. Counsel assisted by Ms.P.Mondal, Id. Counsel
appeared for the applicant and Mr.B.B.Chatterjee, Id. Counsel appeared for the
respondents. |
2. MA 3267/2018 has been filed for joint petition. Since the applicants are
having common interest and samé cause of action, they are allowed to file joint

application. MA therefore stands allowed.
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3. By making this OA the applicant has approached this Tribunal under

Section 19 of the Administrative Tribunals Act, 1985 seeking the following
reliefs

a)  Office memorandum being F.No. 60/16/2009/A-IV (Voll) dated
27.6.2017 and office memorandum F.No. 60/16/2009/A-1V (Vol.I}
dated 15.12.2017 are not tenable in the eye of law and therefore
the same may be quashed;

b)  An order do issue directing the respondent authorities not to
disturb the service of the applicants and not to give effect/ further
effect to the impugned office memorandum dated 27.6.2017 and
office memorandum dated 12,12.2017 and office circular dated
15.12.2017 issued by the respondents;

¢)  Costs of and incidental to this application;

d) Pass such further or other order or orders;

e}  Leave may be grantedst itf this_application jointly under Rule
4(5){a) of the CQT\(ﬁrB‘,cedure)fRﬁlegjlg-fgr,r_g_ ~

{

4. The applicant;’:have moved the instant OA be,ir[g"zggrieved by the office
memorandum Jated 27.6.201'2Mmandum d!é?{fad 2.12.2017 and
office circulax;hs;ied 15.1’-;."26?‘-? foi ‘e," éas‘g;% '\it vide ﬁéﬁdaﬁon dated
28.8.2009 tlic, cadre was restricturedf by the Finance Ministity and the

A3 d J!&g,,rk*g;rG‘Qde I Was{s’é’nsi}ered as

ARA T =

Upgradatio’g__:to the p %}1}@81{111

mere plagé‘n?ént on the' basis o fiter se senionity of Highly Skilled=Workers and
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the said benefit cannﬁ M“P__g‘wmh rawn.‘lt';s--sfﬁbnutted. by Mr.Cha_-k.r]aborty, ld.

Counsel {G,the applicaét et At %;é‘g‘%e@hbe s?{isﬁed if theespindent

authorities ‘are directedyto_gc nsige " andldispose of,the represe é‘tion‘ dated

g R 7/ —

26.4.2(318 within a time frame. )2 : -

5. ﬁy .accepti?g'fhg{oray;sm:tha' ~Cour fz{?ﬁglicant, I dispose of
X, k A ) .

the pre“s“gnt OA }b&, ditecting the respondentjaut Ori‘t{?i o copisider the

ithirga\peni{d offwo months

7 .
representation of; the{,ipplicant-dated 26.4.2018

from the date-of receipt of sdgh_rspresentation._,Iﬁ:éf;deéision S0 d’rgivcd shall be
reasoned and speaking one oy all béacgmmuni' ay{ the applicant
forthwith. Mcanwhilé’-thp orde ‘datcd_l_g._l_2..20-17ﬁ;ll & kept in abeyance.
6. It is made clear th;? 1*have not gogei_i_nto”the merits -of the case and all
points are kept open for the respondent authorities.
7 With the above observation and direction the OA stands disposed of. No
order as to costs.
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JUDICIAL MEMBER

in



